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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

, -: 

22.08.2007 

OA No. 232/2007 with MA 156/2007 

:~vir. RK Shanna, Counsel for applicants. 

1. · Heard ·the learned counsel for the applicant. 

2. The applicants have filed this OA assajling the in1pugned order~ 
dated - 25.05.2007 (A.nnexure A/1) by_ whic11 ·his request for 
appointm.ent on compassionate gr~unds has been rejected. 

3. The applicant's father, late Shri .Murlidhar, was working as 
UDC and expired on 28.07.1996 w11i1e in se1'vice, :ib.nast 11 rears ago. 

· Applicant No. 1 for the first time submitted an application for grant of 
appointment on compassionate ground but some of ihe officers of the 
department advised ,her to sul}mit the application wh~ri her son will be 
major but there is nothing.on recor4 to show that such an advice was 
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given by any of the officer of the department. Now again ahnost after , 
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ten years, the applicants have made· an' application dated 09.02.2007_ 
for grant of appointment on,'compassionate w.ounds but no action was 

.. taken on their representation. Hence they filed OA- NO. 85/2007 
which lvas~disposed of "vkle order dated 03.04.2007 with the direction _,, 
to the i'espondents to dispo~e of the representation of the applicants 
within a_ period of two months from the

1 
date o:.lf receipt of the order. fa . 

com1)liance of _the order of t11e T ribmu11, the respondents consider the 
,, case of the applicant for grant of appointment on compassionate and 

rejected the same. · ,·: 

4. Having i;egard to the facts & circ,umstances of the case, we are 
of the view that campassi<fI~f!!5,~f1!?1·~ent cannot be granted after a 
iapse of ten years as the ~/fl' of gr .. nt of compassionate appointment 
[t,eprovide immediate financial help~ to the deceased family but here ·the 
family ivas able to suni~1e for a·hnost ten years. f'\.ccording1y, ,the OA 
is dismissed at. admission stage itself. , . · 
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